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DATED: TH1:.; 7iE* 	DAY OF OCTOBER 1997 

Coram HonIbL, 	 B.C.Saksena VC 
,on' Joie :viz. S. Das Gupta 	AM 

RBVI AIPLICATIM NC.9:5tf7 IN 0.A. NoAC26 g2 

Ajai Kumar sinha - ------- -- -Applicant 
C/A Sri Bau m singh 	Versus 

Union of India and others- 

- 	

-- --- Respondents 

O;;D  

B Honlble P4r. S. Das G'u--ta 

This application has been filed seeking review 

of the judgment and order dated 6.1.1997 by which the 

O.A. No.606/93 was disni.sed. 

2. 	In the aforevid 0.A., the applicant had 
challenged -3n order 'by which the penalty yaps imposed 
on the applicant by 	Disciplinary authority and also 
Appellate order 	by vihich the penalty imposed was 
moder.-ted. After a dei ,fled consideration of various 

points raised in the J2..A., the application was found to 

have no merit and was accordingly dismissed. 

3. 	In the Revir,v application, it has been stated 

that var.:cus points which were raised by the earned 

counsel for the applica-t during the course of arguments 

were not considered. In the first place, there is nothing 

^n record to inelicae what were the point raised by the 

learned counsel for the apf.licant.lt  is not that he has 

filed any written record. of the arguments advanced. 

Secondly,non-considerafion of any point raised during 
cannot be 

the course of arguments by itself& valid -round for an 
review afLorder already ,assed. 
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